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Mr. DEPUTY CHAIRMAN: Just
begin. There is one minute more.
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Surr J. S. BISHT: Mr. Deputy
Chairman, Sir, I heartily congratulate
the hon. Finance Minister for his very
excellent Budget and at the same time
let us congratulate ourselves and the
country at large for the very light
burden that he has imposed on us
in spite of the fact that the demand
on the public revenue is so very large.
Sir, the hon. Minister has budgeted
for a deficit of nearly Rs. 81 crores
out of which he has covered by new
taxation proposals only about one-
fourth of it, that is to say, nearly
Rs. 23 crores and to that extent we
are entitled to congratulate ourselves
for the manner in which we have
escaped heavy taxation.

Mr. DEPUTY CHAIRMAN: You
can continue tomorrow.

4 pM,
FIFTH ANNUAL REPORT OF THE
INDIAN AIRLINES CORPORATION

Surr V. PRASAD RAO (Andhra
Pradesh): Sir, I beg to move:

“That the Fifth Annual Report of
the Indian Airlines Corporation

together with the Statement of
Accounts for the financial year end-
ed 31st March, 1958, laid on the

Table of the Rajya Sabha on the
10th December, 1958, be taken into
consideration.”

Sir, it is more than five years since
we had nationalised our airlines. Five
years are enough time for us to re-
view the progress made by our Air-
lines Corporation to observe its trends
of development, to assess what more
is to be done, and to see that our
airlines function more efficiently, bring
us more revenues and give better ser-
vice to our countrymen. If we broad-
ly see, Sir, most of the airlines in {he
world are not self-sufficient. T am
not saying this to pat ourselves on
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our back that our Indian Airlines
Corporation, and incidentally the Air-
India International, have done their
best and nothing more is to be done,
but I want to point this out in answer
to those friends who are crying about
free enterprise that because the air-
lines were nationalised, efficiency did
not increase, profits did not go up, and
that, but for this, the situation would
have been better.
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1 think, Mr. Deputy Chairman, the
whole country is aware of the circum-
stances in which we had actually taken
over these airlines. They were not as
rationalised or systematised or as good
a pattern as at present. The training
that was given to the crew was of a
varying nature. The aircraft that were
utilised by more than half a dozen
companies were not pesitively suit-
able for the conditions of operation in
our country but mostly they were
eclectically acquired from the surplus
stores left in Indja. In such a situation
we had taken over the airlines. 1 do
see the progress that has been made.
In 1983-54—it was only eight months’
working, and the Corporation has
worked out, has calculated the average
for twelve months—we were carrying
passengers to the tune of 4 lakhs.
Today in the period covered by the
Fifth Report, roughly 6 lakhs of
passengers are carried. It is a prog-
ress, there is no doubt about it. Not
only that, the whole organisation is
coming to shape now. The different
loyalties that were existing to diffe-
rent airways are all merging toge-
ther, and the common concept of a

single National Airways is coming:
that consciousness is being instilled
into the staff and others. This is a

positive achievement. Further I can
say that after Air Commodore Lal has
taken over the Indian Airlines Cor-
poration, certainly there is further
improvement. He certainly deserves
on that score congratulations from our
side.

Sir, having said this much, I now
want to focus my attention on some
of the glaring and crying defects that
are there in this organisation. If it is
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{
judeed from the point of view of

effiriency, perhaps it stand< at the
bottom runeg when compared with
other airlines in the whole world.
Tnstead of the efficiency factor grow-
ine. T am pained to point out that it
is decreasing. One factor of efficiencv
is what is known as “break-even load
farto™”. It is in terhnical lansuage.
That means. if such percentase of load
is carried, we can make both ends
meet In anv progressive airline. if
the effiriency is inereacing. certainly
thiz “break-even load factor” muect be
decreasing, If the effiriencv of orera-
tions goes down. then it must progres-
sivelv increase. Normallv. Sir, in the
TInited States and other countries the
“break-even load fartor” is 50 to 54
per cent. Certainlv in the hecinning
we can understand that it would be
more hut even affer five vears of
nationalisation and of runnine thie
Coarnoration T am =orrv {0 noint out
that effiriencv. instead of inereacing,
hac decreaced. Tn 1053-54 the “break-
even lnad factor” is 79:1 per cent:
in 10R4_KRR it is 82 per cent: in 1a5R_5§
it is 83-7 per cent: in 10RR.RT it is
80-7 ver cent: and in 1957-58 it is 81
ver cent. So in snite of rationalisa-
tion and pooline of resources instead
~f efficiencv going up it has gone
below the level when we had nationa-
liced Tt is a verv <orrv and denlor-
ahle <tate of affairs whirh needs a
thornuigh investieation and brobe ag
ta the factars that have contributed to
this ineffiriency.

Then another most imnortant factor
that shauld be taken into considera-
tion is the lnoas of freicht that is carri-
ed hv the 1.A.C. For eicht manths in
1052.R4 we were carrvine a freisht of
59 238 ton<, Tt had reached the neak
in 1955-56 of 53 856 tons. Put todav.
Sir. our freisht carrving potentiality
has increased. our load factor has
increased. and with all this the actual
load that we have carried is lesz than
what we had carried in 1953-34 We
have acauired newer aireraft—of
course there have heen some accidents,
and I will come to them later—and
today our total carrying capacity is
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far greater than what we were hav-
ing in 1953-54, that is when we
nationalised the airlines. In <pite of
our extra carrving capacity the load
we are carrying is actually murh less
than what we had carvied before
Most of the freight that is carried bv
the TAC. is from Calcutta to As~am
Tf T mav point out. actuallv the total
freicht that is carried bv the Indian
Airlines Corporation todav to Assam
was <olelv carried bv one airline p-ior
to nationalisation. and that ic the Ajir-
wavs (India) Limited. That means
that even after takine over all the
airlines we are not able to increase
our freisht carriage from Calrutta fo
Assam. Whv? The Ministrv owe~ an
explanation to the countrv as to why
we are not able to develop this cara-
citv. Certainlv there are certain pri-
vate overators like Jamair. Indamer
and other comnanies that are overat-
ing on this route. Thev even cut
down their rates. Very gond. we per-
fectlv understand *hat. But whv is
the TA.C.. with the backine of the
Government. with all the airport and
other farilities, not able to comnete
with them? Are we to understand
that our crew are bad? No Sir. Are
we to understand that onr nlanes are
not working at vpeak efficiencv? In
fact our aireraft. if T mav sav so are
cecond to none as far as maintenance
is concerned. Then what is it that hag
led to this state of affairs? One maior
factor is that. in spite of a1l the'r tan
talk of commereialisation. of runnine
these on rommercial lines actnallv
the methods ags to how this Tnad
factor, this freight factor cou'd bhe
develoned were never given <erinus
thought to. When we diccues the
question of the emoluments of the
emvlovees the hon. Minister comes
and savs that it has to be ron on com-
mercial lines. He savs., “Mv dear
friend vou see that our airline is sus-
tainine loss to the tune of one ecrore
of rupees. We cannot afford to
increase the salary. What can we do?”
When we rome to the auestion of
inereasing the effiriencv. certain'y it
does not stand much fo the credi+ of
our Ministry because the whole effi-
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ciency has gone down, our salesman-
ship has gone down. I have seen
myself in Calcutta that the private air-
line cperators there are actually can-
vassing freight and they are taking it.
What is it that we do? Because ours
is a nationalised concern, we sit in our
offices, i=cue fatwas, issue circulars and
we expect the freight to come to us.
More than Rs. 1 crore worth of freight
was carried by the private airline
operators. We are unable to attract
much freight. Mind you, Sir, we are
operating four times more than the
number of aircraft that the private
airline operators are doing there. But
still, in spite of the monopoly we are
having over their carriage on Pakistan
territories, we are carrying much less
freight than that of the private air-
line operators. Not only that. Some
of them are not even given the air-
port facilities. What did they do?
Instead of going straight to the flelds
where the I.A.C. is operating, they
would land just a few miles away
from there, where there are cutcha
strips that were built by the Ameri-
cans. They were utilised by these
private operators and they are clan-
destinely carrying on this thing. I
do not mean to say that the L.A.C.
should resort to underhand dealings.
But with better salesmanship, with
better planning, certainly it can
increase the revenue and more espe-
cially, the freight factor. The freight
which we are carrying now can be
doubled if a proper sales organisation
is maintained there in Calcutta.

My second point is about lack of
policy in acquiring aircraft. It is now
five years and their purchase of the
Herons is an old and well-known
fact. The hon. Minister has come out
and openly admitted that the purchase
of these Herons is an honest mistake
on behalf of the QGovernment. The
Government should profit by their
experience of this mistake. It should
take seriously to planning as to which
aircraft we should adopt for our
Indian Air Lines Corporation. Even
today the maximum number of air-
craft that we have is Dakotas—there
are 62 Dakotas to which we have
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added seven Herons, 12 Vikings, six
Skymasters and seven Viscounts. Of
course, three more Viscounts also have
arrived, so that we have ten Viscounts
now. But the majority of the fleet con-
sists of Dakotas. These Dakotas are
fast becoming an extinct specles. It is
a very aging bird. You cannot always
depend upon the Dakotas. It has serv-
ed us very usefully., There is no doubt
about it. Perhaps except India and
Indonesia, now no other country is
using so many Dakotas in their airlines.
In some countries of Western Europe,
you do not find the Dakotas at all and
maintaining these Dakotas also is be-
coming daily a more and more expen-
sive business. Their spare parts are
not going to be manufactured and
they will be discontinued. So, unless
and until we plan from today on-
wards—perhaps, the planning ought to
have been started a few years earlier
itself—we are not going to replace
these Dakotas. They thought of the
Herons which have proved useless.
Today, I want to know from the Gov-
ernment what plans they have to
replace these Dakotas. They say that
by 1960-62, they are going to replace
the Dakotas. Which type of aircraft
are you going to adopt? Are you go-
ing to foist upon the nation again a
type of aircraft like the Heron spend-
ing so much of public money or are
you going to purchase that type of
aircraft which is suitable to India to
develop the air traffie? This we need
to know in order to be assured that
we are planning well in advance, to
see that the proper development of
aviation takes place in India. Some
time ago, the General Manager of the
Indian Airlines Corporation issued a
circular that they were going in for
the Otter aircraft. Somebody from the
Ministry has given a statement that
they are going in for Fokker aircraft.
It is a fact that the Otter aircraft has
got its own good points, but it is not
at all useful to replace our Dakotas.
No single type of aircraft that is now
in production can actually replace

these Dakotas. So, we have to see that
while utilising these Dakotas to the
maximum, we get new aircraft which

*
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is equal to the needs that have arisen
in this country and also which will
operate with the maximum efficiency.
There is no use of simply deciding this
point here and now without proper
consideration. I suggest that a com-
mittee—an expert committee at that—
should be appointed to go into the
whole thing, regarding development
needs, ete. and suggest the type of air-
craft that we should acquire to replace
these Dakotas. But even if we acquire
these new aircraft, the Dakotas cer-
tainly are going to continue for some
more days. We have acquired the
Viscounts. But they cannot be operat-
ed on all the routes. While utilising
these Dakotas on feeder routes, we
have to think of some other aircraft to
replace them on the major routes
besides the Viscounts.
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Then, Sir, about the training faci-
lities that are offered by the Indian
Airlines Corporation, there is the
Central Aviation Training School
established at Allahabad and now
another has been established at
Hyderabad, for the training of pilots.
We are glad that we are self-sufficient
as far as training facilities are con-
cerned. But are we giving the best
training to our pilots who, in an emer-
gency, should become the second line
of our defence? 1 take, for instance,
the Central Training Establishment at
Hyderabad. There is one Mr. Mistry
who is in charge of this training estab-
lishment at Hyderabad. Here, all our
I.,A.C. personnel are supposed to be
given advanced training and also the
refresher course. The Link training
is there. They are given training in
it. Even the most experienced com-
manders go there for the refresher
course. This Mr. Mistry, if I may
point out, is the gentleman who was
not only deprived of his command of
the Skymaster, but who could not get
an endorsement for the Skymaster
when he was sent up for training to
the K.L.LM., and this is the zentleman
who is now in charge of this training
establishment giving training to pilots
and commanders who have endorse-
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ments for the Viscounts also. I can
give a graphic case. There is one Capt.
Diwan. He is a commander not only
of the Dakota, but of the Skymaster
also, He is also a commander of the
Viscount.

Tye DEPUTY MINISTER or CIVIL
AVIATION (Surt AHMED MoOHIUD-
pIN): I hope, Sir, the hon. Member
will not bring in personal incidents
into this debate. If there are any com-
plaints .

Surt  BHUPESH GUPTA (West
Bengal): Of course, Mr. Deputy Chair-
man, we consider it necessary to give
the names.

SHrr V. PRASAD RAO: The hon.
Minister is there to defend the people
who are under him. What are the
reasons that had prompted him to
appoint such persons, persons with
such qualifications, for such important
and responsible posts?

Surt BHUPESH GUPTA: Go ahead.

SHrr V. PRASAD RAO: Sir, this
Capt. Diwan is sent there for training.
He has much more advanced qualifi-
cations than Mr. Mistry who is sup-
posed to instruct him and he is asked
to do 57 hours of Link training. The
Link is a smaller type of aircraft that
we obtain for giving training facili-
ties. This is slightly better than the
Tiger Moth. I have myself seen it. In
this he is asked to get training for 57
hours. And mind you, this is given
to one of the foremost commanders
that has been there in the Indian Air-
lines Corporation. That gentleman
had come here, protested and offered
his resignation to the I.A.C. Then, I
do not know what transpired. Certain
hurried consultations toock place and
he was told, “All right. There is no
need for training, Your refresher
course is considered {0 be complete.”
Such a thing happened to one Captain
Kathpalia, and this type of a gentle-
man we have pul in charge of the
training for the advance pilots, who
are to take charge of these people, and
who are to take charge of V.I.P.’s and
V.VIP’s and the V.O.P’s which
means very ordinary persons. .
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Mr. Deputy Chairman, I am given
nalf an hour.

Mgr. DEPUTY CHAIRMAN: There
are three more speakers and the
Minister has to reply. One hour 1s
the time allotted. I am piepared to
extend 1t by another fifteen minutes.

SuHrr V. PRASAD RAO: Now, Sir, I
have got some more pomnts to ma.
and with them I shall conclude. Give
me five minutes more, Sir, and I shali
try to conciude by then,

Then, Sir, our Estimates Committee
had given out certain suggestions for
improving the LA.C. We want to know
specifically what steps we.e taken.
Take for 1nstance this. The Com-
mittee suggested the merger of Air
India international and I.A.C. in order
Lo pool up resources, but actually the
other day 1n connection with the
terms for the pooling of revenue of
the B.O.A.C. and the Air India Inter-
national, regarding that things were
questioned, and the hon. the Deputy
Minister, Shri Ahmed Mohiuddin, had
given out to the House that no such
conditions were levied, that they
actually did not come to any such
understand.ng. In this connection,
Sir, I quote fiom the Estimates Com-
mittee Report itself, the “Reply of the
Government”;

“The review of the quetion of a
common Corporation for both the
I1.A.C. and the A.LI will not be quite
opportune at the present time in
view of certain developments which
have taken place lately. In con-
nection with the foreign loan nego-
tiated by the A.LI Corporation for
financing the Boeing project, an
assurance has been given to the U.S.
Commercial Banks, from whom a
loan of £11'2 milli.n has been nego-
tiated, that the Corporation will not,
without the prior consent of the
Banks, consolidate or me ge with
any other Corporation. As the loans
will not be completely repaid till the
end of 1965, the review proposed
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by the Committee cannot be under-
taken at this stage.”
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Sir, it is really a wonder to know
that 1n our own country, i our own
air corporations, we have to go and
take the permission of some U.S. com-
mercial banks. It is a really shameful
thing for such a thing to exist.
Umpteen times from the Government
side 1t has been denied that strings are
attached to the foreign loans that were
coming to our country. But here is a
graphic instance. In order to increase
our efficiency if we want to merge the
two air corporations of ours Govern-
ment pleads 1its 1inability to do so,
because they had given an undertak-
mg to the U.S. commercial banks to
purchase these Boeing planes. Can't
we have got some other loan in other
countries for other aircraft—may 1
ask the hon, Minister? I want to know
from the Ministry whether all possi-
ble avenues had been explored prior
to appioving this Boeing project. Did
you approach the socialist countries
for some of these jet aircraft in order
to operate these things? Could you
not have got these things cheaper or
these loans on more favourable terms?
I want a definite and specific answer,
as to why we should accept such sort
of conditions, that too from the U.S.
commercial banks regarding the
management of our own affairs here,
Sir.

Then there is another thing. The
proposal has been made by the Esti-
mates Committee and I want its full
implementation, that is in the matter
of very close co-ordination between
our Indian Air Force and the Indian
Airlines Corporation in training and
other things. Government could
accept only a Consultative Committee
and that too at the highest level. What
comes in the way of closer co-ordi-
nation on an area basis—there is the
Bombay base; there is the Calcutta
base and there are the other bases—
in training, in spares, in maintenance,
in overhauling, in every sphere?
When similar aireraft are run, I do
not understand why much closer co-
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ordination should not be there. Why
should not even the whole of the over-
hauling work be taken over by the
LA.C. itself? Now the 1.A.C. is main-
taining four workshops, one here in
Delhi, another in Calcutta, a third in
Bombay and a fourth in Hyderabad.
In all these four places the LAF. are
simultaneously running their own
workshops. Could not this work be
done by the I.A.F. itself economising
and rationalising these things? Why
merely talk very much about com-
mercial principles? Why not apply
them here and see that the expenses
are bettc rationalised than what is
the case at present?
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Then, Sir, unnecessary equipment is
bought and the necessary equipment
1s missing. For instance I do not know
how they had purchased, but they had
purchased Viscounts equipped with
periscopic sextants. But in the whole
of the Indian Airlines Corporation
there are only three people, there are
only three navigators who can operate
these periscopic sextants. Unless
there be more trained personnel these
things are useless, because these
Viscounts operate at an average alti-
tude of 15.000—17,000 feet and in
reaily bad weather, bad weather con-
ditions do prevail from 5,000 to 20,000
feet. Therefore if you have to ope-
rate them it is not periscopic sextants
we need but all-weather radar.
instead of all-weather radar we have
purchased periscopic sextants which
are not practically useful for our
weather conditions. I am giving you
only one instance to show how with-
out proper planning these stores and
other things are acquired.

Even in the location of workshops
proper ithought has not been given.
All the Viscounts spares are actually
located here in Delhi, but actually in
Calcutta there are so many Viscounts,
I mean, so many Viscounts are operat-
g also from Calcutta. Certainly
with a more rational distribution much
time could be saved. I think we shall
get an effective reply from the hon.
Minister to say what steps they are
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taking to improve the efficiency of our
indian Airlines and to see that it
stands first in the whole world. In
spite of the Break-even Load Factor
we are developing why are we sus-
taining these.losses?
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Mgr. DEPUTY CHAIRMAN: Motion
moved:

“That the Fifth Annual Report of
the Indian Airlines Corporation
together with the Statement of
Accounts for the financial year end-
ed 31st March, 1958, laid on the
Table of the Rajya Sabha on the
10th December, 1958, be taken into
consideration.”

Ssr1 M. P. BHARGAVA (Uttar
Pradesh): Mr. Deputy Chairman, I
aad been listening very attentively to
what Mr. Prasad Rao has said. Five
Jears 1S a very short time for any
commercial undertaking, and to expect
duick results in a short period of five
years is too much. It takes time to
settle down even if we start a new
thing. Here let us examune the
circumstances in which the arrlines
were nationalised. The companies
which came under the nationalisation
nad all sorts of aircraft with them,
and we had no alternative but to
accept those aircraft, If we nad pur-
chased a single new Dakota, then Mr.
Prasad Rao’s criticism would have
been justified. I would just give you
the figures of the fleet, which will
show how we have been progressing.
In 1953 we had 74 Dakotas, 12 Vikings
and 3 Skymasters, equal to 89, with
as many as 10 other unserviceable
planes, which was a big liability on
the new company. In 1953-5¢ we had
72 Dakotas, 12 Vikings and 3 Sky-
masters, equal to 87, and the figure
of unserviceable planes went down
to 9. In 1954-55 we had 69 Dakotas—
you will see that the figure of Dakotas
is gradually decreasing and other
types of planes are coming in—I12
Vikings and 3 Skymasters with 9 un-
serviceable planes still. Next year we
find that Dakotas come to 66, Vikings
12, Skymasters 6 and Herons 8 with
9 unserviceable planes. Next year
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there wele 64 Dakotas, 12 Vikings, 6
Skymasters and 8 Herons, again the
unserviceable planes bemng 9. In
1957-58 Dakotas were 62, Vikings 12,
Skymasters 6 and Herons 7, and we
purchased 7 Viscounts, and the un-
serviceable planes were 2 only. In the
next year Dakotas were 60, Vikings
12, Skymasters 6 and Herons 7, and
we purchased 10 Viscounts, and the
unserviceable planes were 2 When
we took over, our fleet was 99 with
10 unserviceable planes, while today
our fleet 1s 97 with 2 unserviceable
planes. It may be remembered that
all these unserviceable planes and the
number of Dakotas, which have gone
off, have been written off, which again
15 a great hability on the Corpuration.
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Let us look at the statistics showing
the number of passengers and cargo
load carried. If 1 am allowed to quote
the figure, in 1953, 4,30,683 passengers
were carried 1n eight monihs, wnile
in 1957-58, the number of passengers
carried was 5,99,673. Cargo, I must
adrmit, has shown a little decline. I
may add here that for aeroplanes,
passenger service 1s more paylng than
ca.go and, therefore, I would not
mind this slight decrease 1n caigo,
because the number of passengers
carried 1s gradually increasing.

Well, one good point has been made
by Mr. Prasad Rao, and that 1s about
the management of the Corpo:ration
He has compared it with private
operators. Private operators are busi-
ness operators. They know how to
opeirate things and 1n most cases they
are 1ndividual operators.

Surt V. PRASAD RAO; We do not
know how to operate.

SHr1 M. P. BHARGAVA: I am com-
ing to that. The personnel 1s not fully
commerclal. That 1s one great handi-
cap, and I would request the hon.
Minister to see that this complaint i1s
looked into and as many commercial
hands are put in the Indian Anlines
Corporation as may be possible.

Another remark of Mr Prasad Rao
which has amused me 1s that our Air-
limes Corporation 1s on the bottom

[ 3 MARCH 1959 ]

Indwan Airlines
Corporation

1ung of the airlines 1n the world. That
may be a very correct statement, But
with which awrlines 1s he comparing—
those airlines which have been estab-
lished for a number of years? Just
compare the working conditions of
India and the working conditions
abroad and the rate for fuel which
we have to pay in India and what they
have to pay in other countries. Take
the case of the United States. There
fuel 1s available practically on a very
nominal rate, whereas here we have
to pay very heavily for that.

Taking the income, I find that there
has been an ncrease all these years.
In 1954-55, the income was Rs. 692-47
lakhs and the loss was Rs. 90-15 lakhs.
In the next year, the income went up
to Rs. 808-60 lakhs and the loss was
Rs 119-40 lakhs. In 1956-57, the
mcome was Rs. 863 35 lakhs and the
loss was Rs. 108-69 lakhs, and i the
year under review, the 1income 1s
Rs. 926:07 lakhs and the 1loss 1s
Rs. 103-13 lakhs.
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May 1 draw the attention of the
House to the taxes paid as customs
and sales tax mn the relevant years?
In 1954-55, the Indian Airlines paid
Rs. 79 lakhs as customs and Rs. 9
lakhs as sales tax, totalling Rs 84
lakhs. In 1955-56, the customs paid
was Rs. 86 lakhs and the sales tax was
Rs 10 lakhs. In 1956-57 1t was Rs. 99
lakhs and Rs. 18 lakhs respectively.
And, in the year under review, 1t was
Rs. 114 lakhs and Rs. 16 lakhs res-
pectively, totalling Rs. 130 lakhs. Sir,
customs and sales tax are imposed
by the country for varilous reasons. If
we deduct these figures and take to
realities, what do we find? That 1n
1954-55, the net loss was Rs. 6-15
lakhs, 1mn 1955-56, the loss was
Rs. 23:40 lakhs and 1n 1956-57, if
customs and sales tax are removed,
it gives a net profit of Rs. 3-31 lakhs.
And, i the year under review, the
mmcome will be Rs. 26-87 lakhs. You
might say it 1s playing with figures,
but 1t 1s not so. The trends are very
healthy and there 1s no room for dis-
appomntment Still if this pace 15 con-
tinued, I see no reason why m the
near future we should not be making
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both ends meet in spite of the heavy
customs and sales tax.
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We have our booking centres for
passengers as well as cargo. Here
again there is a lot of room for im-
provement. The private companies, as
far as cargo is concerned, know all
the methods of booking their cargo,
while we do it in the normal manner.
We have no sales organisation, neither
any special agents. The normal pro-
cedure is followed. These booking
centres, I may be allowed to say, wili
book with those where they get some
money, and that is a thing which
should again receive the attention of
the Ministry concerned.

In this connection I would like to
mention another fact. The ILA.C, is
running twice-a-week service to
Kabul, and on a reciprocal basis, the
Aryana is running their service bet-
ween Delhi and Kabul twice a week.
While, I have been told—I do not
know how far it is correct—that the
Aryana plane always goes full, our
IA.C. plane does not carry full capa-
city every time; every time it is short
of passengers. Now, if we compare
the two planes—the Aryana and our
I.A.C. plane—I have no hesitation in
saying that in providing amenities or
other conditions our plane is in no
way inferior to the Aryana plane, We
must find out the reason why the
Aryana plane always goes with full
passenger load and the I.A.C. plane
does not. If I may be allowed to say
so, the malady again lies with the
booking centres, and if greater con-
trol is exercised on these booking
centres, I see no reason why our
revenue from passenger traffic can-
not be increased even now. Although
a very steady progress has been main-
tained, I can share Shri Prasad Rao’s
anxiety for having a plan for acquir-
ing aircraft in future. We must have
a plan and find out which of the air-
craft would be suitable to Indian con-
ditions and which would not be. Now,
as I said earlier, Dakotas have been
our liability. We have been trying
(o dispose of them but, unfortunately,
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not much success has been made and
we have to probably persevere with
them till all of them are written off
or sold, but in purchasing future air-
craft care must be taken that proper
type of planes are bought so that there
is no unnecessary expenditure involv-
ed in acquiring the planes.

Well, Sir, I do not think it is
necessary for this purpose to appoint
an expert committee as proposed by
Shri Prasad Rao. The offices of the
IAC and the Board of Directors, I
think, are competent to go into this
question, study this question, get ex-
pert advice and then make out a plan
as to how future planes would be
purchased.

About training he has mentioned
the names of several people. I would
not go into the details. 1 would like
to add only one thing, that in addition
to the trainung given in India, the
IAC had been very careful in getting
and arranging its specialised training
for the various kinds of aircraft which
they acquire, not only in India but
abroad also. I have come to know
that several people have been sent
to the UK. for this purpose. Some
went to Australia. Some have finish-
ed their training and some are under
training and they would be coming
back. Even in this Report mention
has been made about the sending of
56 Pilots for the special Viscount
training. So, I do not see any point in
Shri Prasag Rao’s complaint about
training. Adequate arrangements
are being made and if he has got any
further information, he may be pleas-
ed to give it in his reply. (Timne bell -
rings). Two minutes, Sir. He has
mentioned about the Estimates Com-
mittee’s suggestion for the amalgama-
tion of the A.LL and the ILA.C. This
has been considered thoroughly, as I
find from the papers and in the 41st
Report of the Estimates Committee—
the Government reply is also there—
where it is shown for what reason
it has not been possible to amalgamate
the two at the present time,
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Then he has been talking about
close coordination between air force
and our Indian Airlines Corporation.
I do not know whether he knows it
or not that the Chief of the Air Staff
is on the Board of Directors of our
IAC and his valuable advice is always
available. As far as coordination
between the AII and the IAC is con-
cerned, I may inform the House that
as many as seven members are
common on the Board of Directors of
the two autonomous companies.

Another point which he made is
about the workshops at different
places. Well, if the services are to
be run it is necessary to have some
sort of workshop in all the main
centres. At the same time every
workshop cannot be a specialised
workshop. That has to be separated
and located at certain places. He
mentioned that the Viscount workshop
is in Delhi. Well, for convenience
sake it might have been so. But
every workshop cannot be a speclalis-
ed workshop for Viscount. It has to
be at one place. Every workshop
caters to the day-to-day needs only

Thank you.

st fadew fag  (mw w23)
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Sur1' AHMED MOHIUDDIN: Mr.
Deputy-Chairman, I am glad that we
have this opportunity of discussing
the Annual Report of the Indian Air-
lines Corporation. The Indian Airlines
Corporation and the Air-India Inter-
nationa] are fully owned and operated
by Government. The capital invested
in these two Corporations is purely
Government capital and it is but right
that the Parliament should take keen
interest in the operations of these
nationalised undertakings. I am
obliged to Shri Prasagd Rac that he
has moved this Motion.

[ RAJYA SABHA ]

{

Indian Airlines
Corporation

The Mover has paid a tribute to the
improvement made in the Airlines
during the last five years. I am very
glad that the public fully realises that
in spite of the airlines being nationalis-
ed, and there is a good deal of propa-
ganda against nat.onalised under-
takings from the priva.e sector, 1 am
glad that in spite of the fact that the
Government have nationalised the air-
lines, we are making headway in the
services rendered by the airlines not
only in Ind.a but also abroad, Our
efficiency is increasing. The losses
that were incurred are now gradually
coming down. My friend Shri Bhar-
gava from this side has given you the
figures and I need not repeat them.
The Mover of the motion has said that
our efficiency is very low. 1 would
not say that it is low but of course
there is a very great deal of room ior
improvement and for that improve-
ment or for that increased efficiency,
I appeal to our friends on the Opposite
side to co-operate with the Govern-
ment and the LA.C in increasing the
efficiency. Efficiency depends not only
on the management but also on the
workers at every level in the Corpora-
tion. I am glad to say that the work-
ers are co-operat.ng and I am sure
thev will further co-operate to increase
their efficiencv so that the iosses that
are now incurred are reduced and the
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Airlines may work on the basis of
profit.

Sur: V. K. DHAGE (Bombay). In
what direction would you have their
co-operation®

SHr: N. C. SEKHAR (Keiala): In

what form?

Sart AHMED MOHIUDDIN: Their
co-operation I would invite in labour
relations.

SHr1 H. P. SAKSENA (Uttar Pra-
desh): Or in sabotage?

Surt AHMED MOHIUDDIN:
co-operation in sabotage. I invite
their co-operation in the labour
relations. For example, T would give
a definite illustration. The LA.C. are

Not
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over-staffed to a certain extent. and
-when the problem of rationalisation
comes up, as we all know. everywhere
there 1s labour trouble and the labour
is always determined not to allow the
employers to introduce rationalisation
which may, ultimately, contribute to
the efficiency of the operation

Surr BHUPESH GUPTA: Now you
understand who wants co-operation for
sabotage.

Surt AHMED MOHIUDDIN: Now iun
regard to 1ncreasing the efficiency
and the reduction in cost of operation,
the: Government have appomted an
expert committee. The committee 1s
presided over by an expert on alrlines’
economics from England. Mr Wheat-
croft There are two other members
representing the Finance Minister, one

Mr. Kuppuswamy from the Cost
Accountancy side and Mr. Sen, the
Director of Commercial Audit Mr.

Lal Kaka is an engineering member
of this Committee. It is a small
committee and thev are going into
the details of the working of the T A.C.
and I expect that their report will be
received by the Government by the
end of this month. The Mover of the
motion has dealt in detail with the
cargo operations of the IAC He has
given some figures in tons, that in
1952-53 the cargo that was carried

SHrr V. PRASAD RAOQ: They are
your own figures that I quoted.

SHR1 AHMED MOHIUDDIN: Thank
you very much. The cargo business 1s
a specialised business and I admit that
on the whole the cargo carried by the
I.AC. has not improved during the
years 1854 to 1957. In 1954 the freight
ton miles—and 1 think it represents a
better indication

SHRr V. PRASAD RAO: Tt is the
absolute figures that I quoted. Why
go 1n for other things?

Surr AHMED MOHIUDDIN: I am
giving you the freight ton miles, if
you will kindly and patiently hear
me for a minute. The total freight
ton miles in 1954 was 17,924,177, In
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private owners as well as LA C. was
17.700,000 tons. This shows that on
the whole, there 1s a fall not only in
the I A C. operations but also in the
private operators, the reason being
that there is improved road counec-
tion there 1s improved railway con-
nection and the cost of carrying cargo
by air being very high, business
people prefer to send the goods either
by trucks by road or by rail. In any
case I may say that the estimated
figures for 1958 are show ng up For
s1x months, I am glad to report to
the House, from January to June, the
estimated cargo ton miles carried was
nearly 5 million tons and 1t is
expected by the end of the year to be
about 10 muillion,

SHrr V K. DHAGE: Is the former
figure estimated or actual?

Surt AHMED MOHIUDDIN: This
figure for January to June is esti-
mated It 13 only a six-monthly
figure. It 1s not final. Anyhow, the
earnings of the Corporation have not
gone down 1n the same proportion.
The earnings 1n 1955-56 were Rs. 185
lakhs and in 1958-59 they are expect-
ed to be Rs 190 lakhs Now the main
reason 1s no doubt that our I A.C. was
not geared up to the competition from
business My friend from this side
said, the I A C. should appoint com-
mercial people. We have appointed
officers with commercial experience
and now for the last 4 to 5 months
they are doing their best to improve
the business side of the Corporation
as far as cargo carriage 1s concerned.
I hope that in the near future there
will be better results.

The break-even load factor has
come down from 85 per cent in 1953-
54.

Surt V PRASAD RAO: In your
first annual report, you had given it
as 79'91 per cent What they did
was, on what they computed for
1953-54, for eight months, they have
actually added one-third, which they
should not have done, at all. The
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[Shri V. Prasad Rao.]
actual figure which you had given in

® your first Report was 79-91 per cent.
So 85 per cent. is incorrect.

633

5 p.M.

SHR1 AHMED MOHIUDDIN: The
Fifth Annual Report, for the year
1957-58 gives the break-even, load

factor for 1953-54 for eight months
and calculated for the year it is 85
per cent.

SHri V. PRASAD RAO: But il is
from that Report itself that I have
given the figures. How could it be
different for the same period?

Sur: AHMED MOHIUDDIN: I have
not got the First Report here. PRut
the hon. Member may remember
that there are always some revised
figures and perhaps—I am not sure—
this is a revised figure. It is a
surprise to me. It may be that the
hon. Member is right and I stand
corrected, if he is right. But it may
be the revised figuree. I am not
certain, co

Surr V. K. DHAGE: Does the hon.
Deputy Minister suggest that the
figures that are given in the Annuai
Report are not correct?

Surt AHMED MOHIUDDIN: No,
no. I am not suggesting that. What I
say is. this Fifth Annual Report gives
the over-all break-over load factor as
85 per cent for 1953-54. The hon.
Member says that in the First Report
of the Indian Airlines Corporation that
was perhaps published in 1955, the
break-even load factor was given as
79 per cent. I am not aware what is
the basis for this change.

Surr H. P. SAKSENA: But the
First Report is not before us.

SHrR1 AHMED MOHIUDDIN: Any
way, that is not a very important
point. If the hon. Member wants me
to give him some explanation regard-
ing how this has actually happened,
I am quite willing to give it. Here
the facts are that in 1956-57 the load
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| 58 it hed gone up to 81 and this was.
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of course. a disturbung factor that
emerged from this Report and that
is one of the reasons why we appoint-
ed this committee to enquire into the
cost of operanons of the LA.C. as a
whole. And the explanation given by
the Corporation for this increase of
the break-even load factor is that it
is on account of the increase of wages
awarded by the Tribunal which had
gone up by about a few lakhs. Now,
Mr. Prasad Rao has warned us that
we should from now onwards make
a beginning regarding the studying
of the problem of replacing the
Dakotas, I assure him that we have
fully profited by the Herons
experience and I assure him that as
far as possible the Herons expcrience
will not be repeated.

Sir, my semior colleague would like
to say something on this important
problem.

MR. DEPUTY CHAIRMAN: Mr.
Prasad Rae should have some 5 or
10 minutes to reply, So please be
short.

Seri AHMED MOHIUDDIN:
Prasad Rao - also mentioned the
central training establishment at
Begumpet. I am sure that Mr. Prasad
Rao will not judge a person simply
by some points that may or may not
be of any importance at all.

Mr.

SHR1 V. PRASAD RAQO: Not of
any importance?
SHr1 AHMED MOHIUDDIN: The

principal appointed there is a very
experienced pilot in the L.A.C. and he
was the Chief Flying Instructor in the
Department of the Director-General
of Civil Aviation. I have visited this
training establishment at Hyderabad
recently and I am glad to say that
it has made a very good beginning
and I am sure that in a few years
time, the training that will be im-
parted to the pilots will be of a very
high; order. All our pilots are all
very efficient and of a high order and
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this training centre will give them
further training and make the pilots
more efficient technically as well as
operat.onally. Thank you, Sir,

Mr. DEPUTY CHAIRMAN:
you got anything to say?

Tue MINISTER oF TRANSPORT
aND COMMUNICATIONS (Sur1 S.
K. PariL): Mr. Deputy Chairman,
I shall occupy only a few minutes of
the t'me of this honourable House,
and I shall concentrate myself on two
very important observations that
bear on the policy decisions and to
which reference was made by the
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mover of this proposition, Shri V.
Prasad Rao. These are, first, what
we call the replacement or our

developmental activities in future so
far as aviation is concerned, domestic
and even foreign. The second is the
merger of the LLA.C. and AILI

What really are the points or
the observations that we have got to
bear in mind in this connection?
There are several other points, Sir, to
which reply has been given by my
colleague, Now I would preface my
remarks by saying this, that this six
years’ history of aviation in our coun-
try is something of which we can be
proud, I am not saying this merely
because this happens to be my Minis-
try. But you will remember that six
years ago, when we launched upon
aviation in our country and to natio-
nalise the domestic and foreign ser-
vices, we had not the faintest idea as
to how we were going to make pro-
gress, That was a time when there
were six or seven private operators
in this country, a time when civil
aviation was almost unknown in this
country and when there were giants
in the international field. We started
civil aviation at a time like that, We
ventured into this field of aviation, not
only in the domestic services but even
in the international fields, with the
little know-how such as we had. And
to have made this progress in avia-
tion in this short space of six years is
something which is, indeed, creditable.
Therefore, while we criticise the
activities either of the I.A.C. or the Air
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India International, we must not for-
get the heavy odds against which we
had to fight all these years and not
odds in terms of money, but odds in
terms of experience, technical know-
how and the hundred other things
that make civil aviation a success in
this country or elsewhere. And I
might say on behalf of the Government
that I do give full credit to all those
who were responsible for this phenome-
nal success of our civil aviation in this
country. It may be said that we are
almost at the bottom so far as the lad-
der of efficiency in civil aviation is con-
cerned. I do not take that view at
all, If my hon. friend Shri Prasad
Rao has seen the Corporations opera-
ting in the international field and
here, he will agree that we are some-
where in the middle. We are not the
very lowest. I am not saying that
we have nothing more to improve.
Certainly there is lot ot scepe for doing
so. But what I am saying is that even
those in international civil aviation
have paid compliments on the efficiency
that we have shown, on the fact that
in the last six years of our experience
of civil aviation, it should have been
possible for these companies to achieve
this much within such short time, and
to invite an international organisation
like the IATA to hold its sessicn in
Delhi and get all those tributes to
which you are not new-—you must have
read of them and heard them—on the
good achievements that are to our
credit,

Having said that, I come to the
points to which I referred and I shall
say something about the policy that
we are going to fulfil.

I would begin with this question of
the merger first and after that I will
come to the question of replacement,
of the development programme of our

aviation, There is always something
in the Dbrains of friends like Mr.
Prasad Rao. They always think of

that and that is the United States of
America, He thought that possible
because there is some kind of a clause
in the contract and so we are not
merging the Indian Airlines Corpora-
tion with the Air India International.
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It is very wrong indeed. It is not for
, that one reason alonc that it has not
been done. I can deal with that ques-
tion this way, that it is not a questicn
of string but it is usual in all these
commercial undertakings. When
money is given not to a government
but to a company, then the Ilender
always sees, whether it is a socialist
lender or whether it is any other type
of lender, that the identity of the bor-
r-wer is kept. This is so because the
whole thing depends upon the identity
of the borrower. It is not a question
that we cannot merge bul before
doing that, we have got to work oul
the financial implications of such a
merger and these will have to be taken
into consideration. For that matter,
we have taken out a loan for the A.LL
and we have also taken a loan for the
1LAC. Therefore, that is not
the major factor that comes
in the way of merger Then, what is it
that is in the way? We have got to
gain experience. At the time when
we made this beginning, we advised-
ly had these two distinct Corporations
because one was an international
thing and the other was domestic. In
regard to the domestic ficld. there were
six or seven companies and an
integration had got to take place. It
is a very Jdifficult fask indeed. So
far as international civil aviation is
concerned, it is governed by certain
international organisations like the
IATA and so on. We have tried to
fall in line with the other interna-
tional companies in many respects,
That is the reason why these two were
kept as distinct identfities and if they
remain as distinct identities for some
time, there is nothing lost. There-
fore, the House should not go away
with this idea that the merger did
not take place because of some strings
that exist there. Strings can be
broken. I do not know how the socia-
list countries manage their affairs but
I surely would not manage my
affairs in that way. Therefore, all
this talk of there being strings is of no

avail and, so far as that part is con-
cerned, there are other considerations.
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As I said earlier, six years ago when
we made these two distinct identities,
there was no question of any loan.
This was done because conditions were
different, the circumstances were diff-
erent and these circumstances will cen-
tinue to be different because we do
not know what exactly is going to be
the pattern of aviation tomorrow.
Now there is the challenge cf the jet
that is coming within six months or
within a year. The whole pattern is
going to undergo a radical change,
transformation everywhere in this
world, not only we but the other com-
panies, much Dbigger companies are
thinking as to how they are going to
behave when that new pattern comes.
I can explain what it means. We do
not know what type of craft we are go-
ing to fly domestically, what type of
craft we are going to fly international-
ly. It is not a question of going in for
jet planes; when the jet planes come
in, the whole pattern, the whole habit
and many other things will change
and, in the light of that, we have got
to consider whether the time has
come when such a merger should take
place. Nothing is lost by that
because we have got to gain experience
and we must not leap in the dark by
doing it early. Therefore we are
Waiting.to see how exactly things are
going to develop. 8o far as this ques-
tion of merger is concerned, we have
got an open mind, We have not final-
ly decided but we do not again and
again want to talk abeut that question
because that makes for uncertainty
which is bad for the efficiency of the
organisations, both the ALl and the
ILAC. When the time comes, when
we feel that it is in the larger interests
of this country that we should merge
these two bodies, then we shall con-
sider whether it is good for us or not.

Having said that, Sir, I now conie to
the question of replacement or the
development programme. My hon.
friend, Mr. Prasad Rao, is right in say-
ing that when we think of replace-
ments we must not commit these mis-
takes which might have been com-
mitted in the past. I do not really
say that they were mistakes because
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;eq have got to learn by experience.
We wanted smaller planes and we
still  want smaller planes. In this
House, you will remember, Sir, #nd in
the other House, there are persis-
tent demands for even uneconomic
lines, lines where we dco not get even
25 per cent of the revenue—especially
when we feel that we should make
every line self-sufficient—to be run
because there must be communication
with all the places. Therefore, we
do still want smaller planes. So. we
do not know hoew this thing is going to
develop in the near future. We must
‘herefore see that the replacement we
do in the future is the correct type of
replacement is which will last us at
least for ten years, if not more. There-
fore, Sir, the pattern has got to be
watched very carefully. Reference
was made to the Other plane, the
Fokker plane and reference would be
made to many other things but we
have got to consider what type of
planes will replace these Dakotas. I
am not one with Mr. Prasad Rao when
he says that these Dakotas have
become a liability. Even in its old age,
I would not call a Dakota liability.
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Surr V. PRASAD RAO:
said that.

I never

SHrt S. K. PATIL: The great
achievement that aviation has made
even in this country—and in this
world also—is due to these Dakotas,
these DC-3s. It is not as if I am say-
ing this in praise of that type. The
whole world praises that type because
aviation in inost of the countries—I
should say, 90 per cent. of it—compos-
ed all ‘hese years of these D=k -tas
and all the success and efficiency
achieved has been dne to these Dako-
tas I was talking to a very old
General who had fought in the last
War. He came tn India and he was
talking to me about the Dakotas.

Sur1 BHUPESH GUPTA:
still a general?

Is he

SHrr S. K. PATIL: When he retires.
he is still a General but a retired
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General You will also retire and when
you retire, you will be retired M.Ps.

He fought in the War and wnn the
War. In his garden in E-agland, he
says, whenever he sees a Dakota flving,
he doffs his hat and pays his tribute to
the Dakotas because it was the
Dakota that was one of the factors
that won the last War. I am merely
saying that this is a2 plane that has
given us immense service in the past,
That is the past, it is true, and it has
got to be replaced. Sir, even Kings.
however glad, when they become old,
have got to be replaced. Therefore,
the question of replacement will have
to be considered, whether it is to be
the Fokker plane or any other type cf
plane that we can manufacture in the
present age of aviation. Even if we are
going to manufacture again the DC-3s
it will cost nothing less than thirty
lakhs of rupees per plane. Those clays,
fifteen years ago when they were
first manufactured, are gone and the
prices have gone up. whether it is
the Fokker plane or any other type of
plane of that size and dimencion
Therefore, we have got to consider this
problem. When the jet planes come
in, many of our present planes, con-
ventional planes, will be thrown out of
commission. We do not know what we
are going to do with ovr Super Cons-
tellations and the Convairs and the
other {ype of planes. We have to
wait for some time hefore taking hastv
decisions to see as to what our future
pattern {s going to be. My hon.
friend. Mr Prasad Rao, has suggest-
ed the appointment of a commiitee.
I am not ruling out the apnointment of
a committee and if necessary a com-
mittee of experts may be appointed in
order to find out the type of ptane that
we will have to go in for our replace-
ment. I shall consider that suggestion
very sympathetically. We have not
come to any decision on that point and
I can assure the House that we shall
profit by all the past mistakes, if they
are mistakes and if we have committed
them, and that the glorious chapter of
civil aviation that we have been writing
for the last six years will be still more
glorious so far as this country is con-
cerned. We shall kave an abiding
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name and reputation in the history
of civil aviation internationally.

SHR1 AHMED MOHIUDDIN: I had
said earlier that Mr. Mistri was the
Chief Instructor under the Director

General of Civil Aviation. He was
Chief Flying Instructor under the
Indian  Airlines Corporation, not

under the Director General of Civil
Aviation. That correction is neces-

sary.

Surt V. PRASAD RAO: 1 will first
deal with the problems raised by
Shri Patil. We rightly appreciate that
we cannof say what is going to be
the shape of civil aviation in the future
but we are not against progress.
There must be progress. It is only the
big monopolisti interests that obstruct
progress because that sector has
already vested interests there. 1t is
exactly to tackle this kind of problems
that we wanted an examination to be
undertaken by a <committee. We do
not know what type of planes is going
to come in the future. It may be
necessary for us to switch over from
one type to another so far as inter-
national aviation is concerned and
our concern is that we should be in
a position to utilise the old planes in
the international lines in our internal
airlines. If tomorrow, Sir, the Super
Constellation is not necessary in the
international routes. that can be switch-
ed over to the domestic route. In order
to see to that, co-operation is needed
and in that respect, merger would be
a far better formula than keeping
separate identities.

I am glad that the hon. Minister has
not got a closed mind over this pro-
blem.

Then the other thing he said was
that we were conjecturing everything
in American strings. It is not what
I said. I only quoted from the Report
of the Estimates Committee itself, It
is not my imagination that there are
strings attached. It is because those
strings were there that the merger
could not take place. I did nothing
more than to quote what was stated
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! in the Report of the Estimates Com-
mittee,

Then coming to the question of
Dakotas, of course I did not say that
they were ever a liability. They had
their days but the question is you
cannot keep an old man however
efficient he might be after he has
become over-age. That is a simple pro-
position. That does not mean decrying
his services or any such thing. What
I said was that the Dakotas were
becoming a fast extinct species. Does
not the hon. Minister agree that they
have become very old-aged birds and
they have got to be replaced? Cer-
tainly, he did agree to that,

Another point which I want to point
out very clearly is that the Govern-
ment is not having any fare policy—
fares conforming to the needs of the
concrete situation arising in India. As
the cost increases, as the cost per
capacity ton mile increases, what they
are doing is, in order to meet the loss
they increase the fare so much so
that air travel has become such that
no ordinary person can afford air travel
unless his charge is horne by somebody
else, say, by a company, or by Govern-
ment or by Parliament. Otherwise an
ordinary person, unless he happens to
be an ex-Highness or some such thing—
I think it is difficult even for some ex~
Highresses—cannot affo~d air travel
and canno! pay such a high fare. Instead
of catering to the wider population and
seeing that better turnover is there,
the fare policy that is adopted by the
Government is to increase the fare
more and more and to show certain
figures and say, ‘here are more pas-
sengers travelling by air and so our
fare policy is justified’. That is not
the correct thing, In these five years,
according to the Government figures,
the national income should have gone
up by 25 per cent but the increase that
we have got here is not at all con-
siderable. The point is if the fares
are only reduced by 30 per cent we are
going to have cent per cent load fac-
tor. I think we have already reached
the stage where the diminishing returns

have begun to start. Especially when
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There is also another factor which
shoutd be borne in mind, It has been
rightly pointed out that it is not
always business; it is not always the
maney factor alone that decides the
route pattern. There are certain
routes which are rertainly important
on various considerations bufs which
give only minimum returns. Take for
instance the case of Assam. There is
no other system of communication
there and we have to cater to a larger
population. So we have to take into
consideration the fact that while it
should be run efficiently, it should
also be considered, where communica-
tions are ill-developed, as a sort of
amenity for the people who are there,

"Sir, I now come to the question of

these private operators. I do not
understand why t{hese private opera-
tors should still continue. It is high
time they pre nationalised. All the
employees there have said that they
would be prepared to give full co-
operation if they are taken over. 1
do not understand what comes in the
way of their taking over these Jamair,
Indamer and other four or five airlines
that are operating there,

There is another factor also.
take for instance the cotton
that were sent to Agartala in
they are ten times the actual need of
Tripura. It is only one-tenth of what
was sent was consumed there and nine-
tenths were smuggled to Pakistan and
these people were actually helping the
smugglers They were hand in glove
with those people. So in order to stop
this national drain also, it is imperative
and immediately necessary that these
private operators should be taken
over,

If you
textiles
1957-58,

Then there are a few other points
that I want to touch upon. That is
about aerodromes and the fire fighting
equipment. The other day I saw with
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my own eyes when I was leaving for
Calcutta one I.AF, Dakota that caught
fire and immediately, because of the
shrewdness and presence of mind of
the Captain, it was grounded on the
runway itself but slill it took more
than two hours for the fire fighting ser-
vice to tackle that. And nothing was
done to control the flame; the whole
plane was burnt out. If we cannot
control the fire inside the aerodrome
on the runway itself, what can we do
when there is a real fire breaking cut?
It was not outside anywhere; it was
right in the aerodrome and it tcok 14
minutes for the fire fighting tender
and other equipment to reach the scene.
So much has to be done as far as fire
fighting equipment is concerned.

Then, Sir, there was a question
about a rocm for V.I.Ps. at arcodromes.
I do not understand even when there
is @ crowd why a particular room
should pe reserved for V. I.Ps. If they
want, they can come right on time
and go. When there is a lot of
crowd, the room is kept locked. Sir,
the Prime Minister himself is against
such things.

The hon, Minister replied that it
may be required for carrying on somne
talks and all those thiugs. Sir, aero-
drome js the last place to carry on
V.LP, negotiations.

SHrRt AHMED MOHIUDDIN: Sir,
the hon Member is raising new points
in his reply.

MR.

DEPUTY CHAIRMAN: Iet
him finish.
SuRr V. PRASAD RAO: I.astly

about this wage policy. Sir. he want-
ed our cooperation. Certainly. we
are prepared to co-operate but it has
been conclusively proved that it is
only by giving a share to the workers
in the management of companies that
efficiency would improve. The Hindus-
tan machine Tools is a very clear
example After giving one-third of
the Directorship to the 1local Unicn
there, not only have thev fulfilled
their target. but over-fulfilled their
target of production by 33 per cent. S¢
if really co-operation is scught frowme
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the side of the workers, then certain-
ly they must also be given the neces-
sary responsibilily in managing the
Corporation. Even the Estimates
Committee has pointed it out and even
the A.LI. Chairman, Mr. Tata. has
agreed to it in principle that workers
should be associated in running such
concerns, Therefore if we really
want co-operation, if we really want
that efficiency should improve, then
certainly it is high time that we
associated the workers with the
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management of this Corporation which

is our national pride in spite of these
drawbacks. Thank you.
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Mr., DEPUTY CHAIRMAN: The
House stands adjourned till 11 A.m.
tomorrow.

The House then adjourned
at twenty-nine minutes past
five of the clock till eleven
of the clock on Wednesday,
the 4th March, 1959.



